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The Minister of Defence (Shri Y. B.
Chavan): Yes, Sir. I would like {0
explain this point. The Jemadar and
the Havildar both of them belong to
the education corps. These maps
were traced for the education of the
army units there and the Havildar
himself is one of the persons concern-
ed with this type of educational work.
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13.38 hrs
RE. MOTION OF PRIVILEGE

Mr. Speaker: There were two
notices of Privilege motions received
on the 23rd September, 1864, from
Shri Mani Ram Bagri and Shri Hem
Barua in connection with certain alle-
gations _in one publication. I had
read out-the notices in the House. The
Members from all sides” of the House
had expressed affection in abundance
for me. The Leader of the House
had advised that the matter might be
left there without any notice being
taken of the publication, I felt over-
whelmed with gratitude for the in-
dulgence shown and confidence ex-
pressed. But in spite of that I had
offered to put the whole case before
the leaders of the Opposition groups.

1 made a written request to the
leaders to come to my Chamber at
230 p.m. on the 25th September, 1964.
Shri Mani Ram Bagri informed me,
the previous evening, that he had un
urgent business in his Constituency,
and could not attend, He further told
me that Dr, Ram Manohar Lohla
:ould répresent him (Shri Bagri)

80.
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On the day of the meeting, but
sometime before the meeting, Dr.
Lohia informed me that, on principle,
he was opposed to such a meeting as
he had expressed clearly gn the floor
of the Lok Sabha, and he would not
attend. My efforts to persuade him
could not succeed and he did not come.

Shri N. G. Ranga, Shri Hiren
Mukerjee, Shri U, M. Trivedi, Shri
Frank Anthony and Shri Hem Barua
were kind enough to assemble in my
Chamber. I had brought all records
with me, and began to explain my
position. But all of them unanimously
rejected my offer and refused to look
into the papers, though we had cur-
sory talks over some issues.

Today we are adjourning sine die.
The notices had been kept in abey-
ance. Even if it be indirectly, the
conduct of the Speaker is sure to be
discussed if the privilege motions are
admiited. Therefore, this cannot be
done. The discussion can only take
place when a direct motion for the
removal of the Speaker is there.
Hence, I disallowed these two motions.

In the end, again, I must reiterate
that 1 have no words to express my
feelings ang deep sense of gratitude
to all Members for the confidence re-
posed in me and the indulgence
shown to me since I took over office
and more particularly on the day
these notices were tabled here.

Shri 8. M. Banerjee: Sir, I should
other day you remember you said
that I said something or did some-
thing which insulted you, casually
insulted you Though I had written
a letter to you, still I would like to
mention here thatIhad no intention
of any such thing; sometimes, owver-
eloquence can be construed as dis-
obedience. I woulg request you not
to keep anything in heart; I had no
such intention in my heart. For
whatever I have done—if I have in-

jured your sentiment—I sincerely
express my regret.

Mr. Speaker: I am grateful to the
hon. Member.

ASVINA 11, 1888 (SAKA)
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Shrimati Renu Chakravartty (Bar-
rackpore): May I say a word on this?
We also felt that although there have
been cases when there have been
great outbursts, or, shall I say, emo-
tion or even sometimes temper, on
the whole, I think we have tried to
carry on the work in this House with
a certain amount of give and take.
So, 1 also felt that that day, the re-
marks which were made and the feel-
ings that were expressed—and your
feeling that anybody has said any-
thing against you—shouly not be
there.

About Shri Banerjee, in the past
also there have been occasions like
that, but I do not think one Member
can be singled out. I am sure that
you also agree that these things are
to be forgotten.

Mr. Speaker: Shri Banerjee has not
referred to my reply to him. I do
not know whether it has reached him
or not.

Shri S. M. Banerjee: You have re-
plied to me very nicely.

Mr. Speaker; Then is he not satis-
fied with that? .

Shri §. M. Banerjee: I only wanted
to make that submission.

Mr. Speaker: I also reiterate that
there is nothing in my mind. I have
said that I have all appreciation
for the diligence and the devotion
that he has shown in this House.
Everything that happens here—I
leave it there. I do not carry
any malice, any ill-will, against
any Member when I go back to my
Chamber. Shri Banerjee should rest
assured of it. I might have diffe-
rences with him and sometimes I
might express myself also very
strongly. .

Shri 8. M. Banerjee: [ want only
an opportunity to speak . . . (Interrup-
tion)

Shrimati Benu Chakravartty: He is
trying to extract a promise?
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Mr. Speaker: I am giving no pro-
mises, He must rest assured that
there is nothing in my mind, and I
never carry any ill-will, any rancour,
any malice against any Member of
the House. Whatever might happen
here, that is left here. 1 request
other hon. Members glso to just
leave those things here and not to
take them outside,

-

Dr. M, S, Aney (Nagpur): Let me
assure you, Sir, that nobody in the
House ever thinkg that you can carry
anything in your mind at all.

Mr, Speaker: I am so grateful to
the hen. Member's remarks.

REPRESENTATION OF PEOPLE
(SECOND AMENDMENT) BILL*

The Deputy Minister in the Minis-
try of Law (Shri Jagamatha Rao): On
behalf of Shri A, K, Sen, I beg to
move for leave to introduce a Bill
further to amend the Representation
of the People Act, 1931,

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Representation of the People
Act, 1951

The motion was adopted.

Shrl Jaganatha Rao: I introduce

the Bill.

1345 hrs.
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